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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI.

O.A, No.60712078

.... .. Respondents

IN THE MATTER OF:-

Vinod Kumar Jangra

State of HarYana & Ors'

........Applica nt

Versus

pATEp 26.10.2021.

1. That the report dated 27.09.2021 filed by the State PCB

was considered by thls Hon'ble Tribunal on 26'10'2021' This

Hon'ble Tribunal vide order dated 26'10'2021 directed as

under:-

" 11.There is also need to implement the

recommendations in the report of the Expert of the

Committee dated 31.01.2021' Further solution to be

considered for permitting operation of stone crushers

can be development of a green belt around the

periphery of the area where stone crushers are located

of the width ranging from 25 meters to 50 meters,

wherever viabte' Any other pockets of land available

may also be considered for afforestation within the

crushing zone to improve the micro climate' The District

Administration may also undertake paving the roads in

and around the crushing area in additional water

sprinkling on regular basis in the interest of public

health of the citizens affected by the air pollution

generated in the Process.
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12. Let a joint Committee of CPCB, State PCB, District

Magistrates Charkhi Dadri and Bhiwani, iurisdictional
Conservator of Forest, nominee of IIT Delhi who may be

expert on the subiect of air pollution and a

Pulmonologist nominated by DG Health, Haryana meet

within two weeks and ponder over the issue' They may

interact with the stake hotders including the

representatives of the stone crushers, who may be

informed about the proceedings before this Tribunal by

the State PCB in coordination with any other concerned

authorities in an appropriate manner by e-mail or

otherwise. The CPCB and the State PCB will be nodal

agency for coordination and compliance' Any expenses

to be incurred witl be borne by the State PCB subiect to

further orders. The District Magistrate may provide

togistics for execution of the order. The report may be

furnished within three months by email by e-mail at
judicial-ngt@gov.in preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image

PDF which may be also be uploaded on the website of
the State PCB for information of all the affected stone

crushers who will be at tiberty to file their comments, if
any, to the report before this Tribunal within 15 days of
uploading of the rePort."

2. That in compliance of order dated 26.10.2021 passed by

this Hon'ble Tribunal a meeting was held on 28.72'202t at

the Office of Deputy Commissioner, Charkhi Dadri which was

attended by the representative of the CPCB, IIT New Delhi

and other concerned Departments of the State. The copy of

letter dated Lg.Ol.2022 whereby minutes of meeting dated

28.L2.2021 were circulated, is annexed herewith as

ANNEXURE R-1.
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3. That road map for implementation of the

recommendations made in the Report of Expert Committee

dated 31.01.2021 was also discussed and it was ascertained

that which entity/authority is to take action on which

suggestion of the Committee. Such proposed action on the

part of respective authority/entity was shared with them vide

letter dated 06.05.2022 of the HSPCB. Copy of letter dated

06.05.2022 issued by the Regional Office, HSPCB, Bhiwani is

annexed herewith as ANNEXURE R-2.

4. That in furtherance of letter dated 06.05.2022 issued by

the HSPCB, the Divisional Forest Officer, Charkhi Dadri vide

its letter dated 15.06.2022 submitted a status report to the

Regional Officer, Bhiwanl Reglon with respect to status of

plantation at Stone Crushers.

5. That vide email dated 19.O8.2022 received on behalf of

IIT Delhi, monthly PM2.5 data w.r.t. locations of individual

stone crushers was provided to the HSPCB which was

forwarded to the representative of the CPCB.

6. That ambient air quality was monitored by joint team of

IIT, Delhi and HSPCB at three locations of stone crushing

zone in District Charkhi Dadri i.e. Birhi Kalan Zone, Kheri

Batter and Pichopa zone by collecting the sample on

04.1-O.2022 wlth the help of manual AAQ monitoring

machines and analyzing the same from 06.t0'2022 to



P-4



_@_
-!SEJA.N4.9fAIE-

=*t 7
S-YY\Z

Tele No. 01664-256259
Regional Office

Haryana State Pollution Control Board,
SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani

Ema il- hspcb rojr@ma il. co m
No. HSPCBIBHL|?O22|

To

Dated:_l 12022

1. Dr. Sunil Dave, Regional Director, OloZonal Office, CPCB, Chandigarh

2. Dr. Sagnik, CAS, llT, New Delhi

3. The Deputy Commissioner, Charkhi Dadri

4. The Mining Officer, Nominee of Deputy Commissioner, Bhiwani

5. The CMO, Charkhi Dadri

6. Sh. Atul Sirsikar, lFS, Chief Conservator of Forests, Western Div., Hisar

7. District Forest Officer, Charkhi Dadri

Sub: Minutes of the meeting held on dated 28.12.2021 at DC Office, Charkhi Dadri in

compliance of Hon'ble NGT order dated 26.10.2021 in OA No. 607 of 2018 tifled
as Vinod Kumar Jangra Vs State of Haryana & Ors.

ln this connection, please find enclosed herewith the Minutes of the meeting held

on dated 28.12.202'l at DC Office, Charkhi Dadri in compliance of Hon'ble NGT order dated

26.10.2021 in OA No. 607 of 2018 titled as Vinod Kumar Jangra Vs State of Haryana &

Ors.

It is submitted for your kind information and further necessary action please.

Enst. No. HSPCB/BHll2022l

A copy of above is fonvarded to the Member Secretary,
Board, Panchkula for information please

Regional Officer,
Bhiwani Region

Dated:

Haryana State Pollution Control

Regional Officer,
Bhiwani Region

2361-67 19   01

2368 19.01.2022
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Rakesh 
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\ Minutes of the meeting held on dated 28'1 2.202,| at DG office,

acharkhi Dadri in "";pli;ry:.:1.-i;n'ul" 
NGT order dated

z6,o.zoz1in oA No. 60i oi zorS tifled as vinod Kumar Jangra

Vs State of Haryana & Ors

The matter regarding remediar action for enforcement of environmental norms

under the provisions of the Air (prevention & contror of poirution) Act, 1981

(centrar Act 1 4 of 1gg1) and the water (prevention & control of Pollution) Act'

1g7 (centrar Act 6 of 1g74)by the stone crushers in District charkhi Dadri'

Haryana, which are source of air po*ution in the area, is pending before the

Hon'ble National green tribunal in terms of oA No' 607 of 2018 in the matter of

Vinod Kumar Jangra Vs state of Haryana & Others'

The Hon,bre Nationar Green Tribunal in its order dated 26'10'2021 in oA No'

607 0f Zo1grn the matter of Vinod Janra Vs state of Haryana & ors has, which

is reProduced as under:-

,,Let a joint Committee of CPCB, Sfafe PCB, District Magistrates Charkhi

Dadri and Bhiwani, iurisdictionat conservator of Forest, nominee of llT Delhi

who may be experT on the subiect of air porution and a purmonologisf

nominated by DG Hearth, Haryana meet within two weeks and ponder over

the issue. They may interact with the stake horders inctuding the

representativesofthesfonecrushers,whomaybeinformedaboutthe
proceedings before this Tribunar by the sfafe pcB in coordination with any

other concerned authorities in an appropriate manner by e-mait or otherwise'

The cpcB and the sfafe pcB witt be nodat agency for coordination and

compriance. Any expenses to be incurred wi, be borne by the sfafe PCB

subject to further orders. The District Magistrate may provide logistics for

execution of the order. The report may be furnished within three months by

ema, by e-mait at judiciar-ngt@gov.in preferabty in the form of searchabre

pDF/ocR support pDF and not in the form of tmage pDF which may be also

be uproaded on the website of the state pcB for information of att the affected

stone crushers wtto wi, be at tiberty to fite their comments, if any, to the report

beforethisTribunatwithinlsdaysofuploadingofthereport,
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Therefore, ln compliance of the order dated 26.10.2021 passed by Hon'ble

NGT in the matter of OA No. 607 of 2018 titled as Vinod Kumar Jangra Vs

State of Haryana & Ors, the meeting of the committee members has been

held on 28.12.2021 at 01:00 PM in DC Office, Charkhi Dadri. The following

officers were present in the meeting

The attendance sheet is enclosed herewith as Annexure-1

The minutes of the meeting are as under:-

At the very outset of the meeting the Regional officer of HSpCB, Bhiwani

. welcomed all the committee members constituted by Hon'ble NGT and officers
of the stake holder departments. Thereafter, he briefed about the history of
case pending before on Hon'ble NGT. After detail deliberation on the issues
the following decisions were taken .-

proposed to evaluate the each and every stone crushing units on the
basis of the notification issued dated 11.05.2016 and pollution control
measures required to be adapted by stone crushing units besides

. ) The sequence of exercise would therefore be:

Sr. No. Name of officer & Designation Name of Department

1 Dr. Sunil Dave, Regional Director CPCB Olo Zonal Office, CPCB,
Chandigarh

2 Prof. Sagnik Dey (CAS), IIT, New Delhi
1
-) Sh. Bhupinder Singh, Mining officer (Nominee of DC,

Bhiwani)
4 Sh. Dalip Singh, DFO

5 Dr. Ankur Health Department
(Representative of Health
Department)

6 Sh. Ravi Hydrologist

7 Sh. Rakesh Kumar Bhonsle HSPCB, Bhiwani

8 Sh. Aparnesh Kumar, Sc-B HSPCB, Bhiwani

9. Sh. Amit Maan, (HCS), CTM, Charkhi Dadri

10 Sh. Pardeep Godara, (IAS) DC, Charkhi Dadri
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a. Divisional Forest Officer may verify the green belts developed by
stone crushing units as proposed and approved.

b. The Committee may verify the other part of as mentioned 2 above
only for stone crushing units that found provided the required green
belts.

c. ln case the units are found to have provided the required green belts
and also have placed the required dust control measures thence
emission monitoring be carried out by HSPCB in consultation with
the Committee.

d. The status so arrived would be subjected for evacuation based on
the formulae suggested and considered by the Tribunal.

e. The above exercise would determine the number and what stone
crushing units be allowed considering the ambient air quality
specifically using satellite imagery. Experts drawn from llT DELHI in
the Committee, may provide inputs in the matter

The Prof. Sagnik Dey, Centre for Atmospheric Sciences (CAS), llT, New

Delhi has suggested that the Continuous Ambient Air Quality Monitoring

station/sensor are required to be installed at suitable locations in the

crushing zone. The suitable locations shall be suggested by Dr. Sangik

Dey. After getting the GPS location of all the stone crushers from

Regional officer, HSPCB, Bhiwani.

Regional office, Haryana State Pollution Control Board shall direct to all

stone crusher units to provide the compliance status of their respective

units w.r.t. installation of pollution control devices as per notification

dated 11.05.2016

Number of stone crushers to be permitted may have to be suitably

reduced to maintain adequate distance inter-se, as per formula

suggested in above report of the Expert Committee which is reproduced

below:-

"(ll) Considering the stone dust settlement behavior, the inter-se

distance between two stone crushing units may be kept as:

d=(h'*N. +h2.p2)1100

Where, d=inter-se distance between two stone crushing pi & p2 =

production capacity for unit 1 & 2, respectivbly (in MTD)
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The District Administration may also undertake paving the roads in and

around the crushing area and in addition water sprinkfing on regular

basis in the interest of pubfic hearth of the citizens affected by the air

pollution generated in the process'

The six member committee conduct the inspection of stone crushing

zones in the month of Jan, 2022'

F As report to the filed by Regional office, Bhiwani reporting the operating

stone crushers district Bhiwani at many places apart from Charkhi Dadri'

ln this regard the Regional officer, clarified during the discussion that all

the stone crushers mentioned in the lisustatus report filled on dated

27 .0g.2021 are existing in district charkhi Dadri only' However' in few

cases the name of district has been inadvertently mentioned as district

BhiwanibecauseearlierTehsilCharkhiDadri(nowformeddistrict

charkhi Dadri) was part of district Bhiwani and the stone crushing units

did not change their address in the online portal of HSPCB'

However,?sregardstheexistingofstonecrushersindistrict

Bhiwaniisconcernedthesamearesituatedatthedistanceof
approximately 50-60 kms from district charkhi Dadri & may not have any

adverse effect on the ambient air quality of District charkhi Dadri'

Moreover, the present oA No. 60T t2018 is regarding the

environmentar poilution caused by the stone crushers of district charkhi

Dadri onlY.

be negative and the following are the measure sources of pollution in the

region

A. Dust emission from the stone crushing and mining activities'

B.Re.suspendeddustemissionfromvehicularmovementfrqm

approach roads and haulage roads within the stone crushing

zones.

C. Vehicular emissions

D. Emissions from brick kiln units

E'otherSourcessuchasDGSets,domesticetc.
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ln order to improve the ambient air quality / carrying capacity of the

area, the committee member after deliberation suggested that the stone

crushing units shall be operated in two shifts of 10 hrs. each and a break

of 02 hrs. be given after each shifts.

The number of stone crushers in each shift shall be decided

considering the following formula suggested by the CPCB

d=(h1*N. +h2*p211100)

Where, d=inter-se distance

production caPacitY for unit 1

between two stone crushing Pi & P2 =

& 2, respectivelY (in MTD)

The matter of dismaniled stone crushers was also discussed during the

meeting and decision is required to be taken in this regard' whether,

dismantled stone crushers can be allowed to operate or not' There are

46 nos. stone crushers which are reporled as dismantled stone crushers

though all these stone crushers were established and operated

obtaining prlor cTE and cTo from the Board previously.

Regional Officer

HSPCB, Bhiwani Region
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Tele No. 01664-256259H
Err-\t!lz Haryana State pollution Control Board,

Regional Office

SCF-32, Opp. Community Centre, Sector-13, HSVp, Bhiwani
Email-hspcbrojr@mail. com

BHt/20221

7.

4.

).

3.

1.

COIJRT MATTER (MOST URCENT)

1'he Mining officer, Representative of Deputy Commissioner, Charkhi Dadri
Email ID-mobwnI 20@grnail.com

The District Forest Officer, Charkhi Dadri

Email lD- dfocharkhidadri@gmai l.com

I'he District Revenue Officer, Charkhi Dadri

Email ID- dadri.tehsildar@gmail.com

The Executive Engineer, PWD(B&R), Charkhi Dadri

Email ID- pwd-eepd-dadri@h r1 .n ic.in
Prof. Sagnik Dey , (CAS), IIT, New Delhi

Email ID- sagnik@cas. iitd.ac.in

Dr. Ankur, Health Department (Representative of Health Depaftment)

E rna il ID- cs-chdad ri. heaith@hry.gov. in

Sh. Sombir Ghasola, President, Stone crusher association, Charkhi Dadri. (Mob No. 99920_
0055 5)

To,

6.

Sub: Submission of Action taken report before Hon'ble National Green Tribunal in the matter
of607 of2018 titled as Vinod Jangra vs State ofHaryana & ors.

Ref.: Kindly refer to the subject noted above.

ln this connection, as per order dated 26.Io.zo2r passed by the Hon,bre NGT, New Derhi in
oA No. 60712018 titled as Vinod Kumar Jangra Vs State of Haryana & ors. The operative part ofthe
order is as under:-

"There is also need to imprement the recommencrations in the reporr of the Expert oJ the
Contmittee dated 31.01.202r Further sorution ro be considered for pernlitting operation of stone
crushers can be develctpment of a green bert arottnd the periphery of the area where slone crusher.g
are located of the width ranging from 2s merer.: to 50 merers, wherever viabre. Any other pockets of
land available may also be con.sideretl for a Jbresraion within the crushing zone to improve the micro
climate T'he District Administrotion may also undertake paving rhe roacls in and around the crushing
area in additional waler sprinkling on regular basis in the interest,of public health of the citizens
alJbcted by the air pollution generated in the proces.r.
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